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o provide for the constiyi

WHEREAS it is CXpedien vit]
Jcharacter, discipline, Comradegy;
Japacity of leadersn amiqng Studen 1 schools tq ;;;:’Ci&capd
e : ) itary . ! . de for
| side with Social Service ; ) 9rill and (e yyp of arms side by

adeshiya Shiksha Da]
3 (ii) It shall extend tg the

1 Gii) It shall Come ito force gt once in the headquarters
Aitowns of all districts except Tehri-Garhwal ang in Tehri Town.
filn any other area of Uttar Pradesh it shall come into force on

uch date as the State Government may, by notification i 1
Ylofficial Gazette, appoint in that behalf and different dates may
Ybe appointed for different areas.

1
2. In this Act, unles
| subject or context—

(a) “Corps” means the Pradeshiya Shiksha Dal constituted
under this Act ;

(b) “‘enrolled” means enrolled in the Gorps under this
Act ;

i -section 9 ;
(c) “Officer” means an officer appointed under

i de under
() “prescribed” means prescribed by rules made
this Act;

B

s there is anything repugnant in the

' . P, Gazette (Ex«
: *For Statement of Objects and Reasons, please see U. P
A\ raordinayy), dated June 28, 1957. ALY —
: 'jber Passed in Hindi by the Uttar Pradesh Leg

iclati il on November
40557 15, 1958 and by the Uttar Pradesh Legislative Councilo
1 5 1958,

6, 1958 under
Riceived the assentof the GOV{BmOTd on Eegsmail;d in the Unar
R Atticle 200 of the Constitution of India anen‘fgﬁ" 8, 1958.
| esh Gazeyge (Extraordinary), dated Dec

a 9 Sh&d n th lf d nat dﬂtcd Dccﬂnbef
{ i i e r Pr E.THHOI‘ i y):
J' s 1 58;11 ! ta P ade.fhl GaZeﬂe(

Short title

and COmmence-
whole of Uttar Pradesh, ment.

» ZXlent

Definition.
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() tlillstil“tionh' means any cducational institution T &
ing teaching in classes XI and XII and recq . PaTts
by the Education Department of the Stategl(‘}'zﬁd
ernment ; ! ove

’”» ,
(f) “State. Government’ means the Government of
Pradesh, and : Uttar

(¢) “‘cadet” means a student enrolled in the Qg
this Act.

: 3. (1) There shall be raised, constituted and mainggip,
ttionsti}?:ﬂlocghi?g by the State .Govcmmcnt a Uorps to be designateqd 2 1%1
Shiksha ~ Dal.  Pradeshiya Shiksha Dal.

"(2) The Corps shall consist of one or more units and .
unit there shall be recruited students of such institution o4
institutions as fulfil prescribed conditions and the name or narne; "
of which has or have been notified by the State Governmen;
the official Gazerte. :

(3) The State Government may in thf: manner prescribéd
disband or reconstitute any unit so constituted.

rps uﬂder

Enrolment. 4. Subject to prescribed conditions, if any, every pale
student, not below the prescribed age, of class XI and clags
XII of each institution notified under sub-section (2) of sectiop
3 shall be enrolled in the Corps:

Provided that any student may on grounds of health,
physical infirmity or other ground, asmay be prescribed, be!
exempted from enrolment in a corps by the prescribed officer. -

Functions. S. Every cadet shall be liable to undergo drill, and training
in the use of arms, and perform such social service and such &
other duties and discharge such other functions, as may be {§

prescribed.

Power to consti- 6. Subject to the prescribed conditions and provisions in |
tute unitsof girl-  thig respect the State Government may constitute units of girl-
student.

students also. - .

* Discharge. 7. Every cadet enrolled in the Corps shall, on his name
ceasing to be borne on the roll of the jnstitution to which he
may belong, receive his discharge from the Corps ;.

Provided that any cadet enrolled may, subject to such
conditions as may be prescribed, be discharged from the Corps
at any time by the prescribed officer. = . '

8. The State Government shall constitute a Committee
of the following members to give advice on matters of Polfcy

ggl?;is{rllga t% atlh:e constitution and administration of the Pradeshiy?

(1) Minister for Education who shall be Chairman of ¢
Committee ; |
- (2) Deputy Minister for Education H
(3) Bducation Secretary ;
(4) Director of Rducation ¢
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. __cnhancellor of a University situated in Utt
i (5)3 mrc;dg;l to be ~nominated annually by the Sta?;
; | Eovcmmmt; . &

R - O o cipals and two teachers of institutions to be
0 t“"’n‘fminatcd annually by the State Government ;
; members of the Legisl'atur.e out of whom two
10 thft:iau be elected by the Legislative Assembly and ons

by the Legislative Council ;

representative of the Finance Department of the
®? giate Government ;

1) 1w0by the State Government ;

: 0) Sainik Shiksha Nirdeshak who shall be the Secretary

(19 % ¢ the Committee.

The State Government may, for the purposes of this

) from time to time appoint—

E (d) one Sainik Shiksha Nirdeshak ;

: (b) one or more Sainik Shiksha Sahayak Nirdeshak ;
() one_or morc Commandants, Sahayak Commandants,

Quarter Masters and Staff instructors, ard

& (0) other officers and inferior stafl as may be necessary.
" 10. (1) The Sainik Shiksha Nirdeshak and every Sainik

Shiksha Sahayak Nirdeshak shall perform such duties and

Biercise such powers of supervision and superintendence over
work of Commandants and other Officers as may be

I 7,

* () A Commandant and other Officers shall exercise the
powers and perform the duties conferred or imposed upon them

11 Any person who contravenes the provisions of any rule
mide under this Act shall be liable to such punishment as

llzi' (I) No suit, prosecution or other legal proceedings
o 4gainst any person for anything which is in good faith
il r intended to be done in pursuance of any order given or
*Made under this Act. :

g')GNO suit or other legal proceedings shall lie against the
by, Sovernment for any damage caused or likely to be caused
0 s g which is in good faith done or intended to be done
» Uance of any order given or rule made under this Act.

Sate i A or any of the powers conferred by this Act on the
-'?I=.i r(s} Dvemmc{lt may be gxercised or performed by such other
tay pr’ Sud subject to such conditions, as the State Government
1 Cribe in that behal.

9 thy c§1) Any rule made or order, or direction given prior
othaflmencement of this Act, by the State Government or
B, o Suthority under the scheme of Social Service Train-

non-official members to be nominated annually

. o SOmpulsory Military Education o the amalgamated
of Military Educatiotf?nd Social Service Training, shall

Appointment
of Officers.

Powers and
duties.

Offences under
the Act and
punishments.

Protection  of
action taken
under this Act,

Delegation  of
powers.

Miscellaneous,



Plower to make 15. (1) The State Government may, after previous
rules.

4

continue in force as if it has been prescribed, mag,
given under this Act and may be repealed, reyokeq’ Ssucq or §
amended accordingly. » Varigg or |
(2) Any person enrolled, or officer appointed
amalgamated scheme of Military Education gnd Socig]
Training before the commencement of thig Act, shalzll Scr}'ice
to be and be deemed to have been enrolled of appoint C(? Minyg
this Act. * tinde

Explanation— The _scheme of Social Service Trainj
Compulsory Military Education or the amalgamate Sch'“g, or
Military Education and Social Service Training reforre (fmc of
this section mean respectively the schemes instituted by the to i
Government under these names before the Commenceme State
this Act. Nt of

lication in the official Gazeire, make rules to carry out the py N
of this Act. Poses

¥ (2) In particular and without prejudice to the generality
of the foregoing power, such rules may pravide for all or gp
of the following matters, namely— y

(i) the conditions under which a unit may be constj-
tuted in any institution under this Act a

(ii) the appointment of persons or class of persons as

officers and thelike under this Act and their condi-
tions of service ;

(i) the manner, period and the conditions subject to
which any person or class of persons may be
enrolled in the Corps ;

(iv) the courses of socidl service and military training
for any person or class of persons governed by
this Act and their ranks and the like ;

(v) the maintenance of discipline amongst the members
of the Corps ;

(vi) the duties, powers and functions of officers appointed
under this Act ;

(vii) the allowances or other remuneration payable to
members of the Corps and officers appointed under
this Act ; =

(viii) the removal or discharge of any person governed by
this Act ; bis

(i) the determination of offences and penalties under 561'5
Act and the manner of carrying into effect the of
relating to offences ; . o

(%) the dress, and the badges of rank which may
necessary for the students and officers; and

24 -
(xi) any other matter which is to be or may be prescrib¢

, §
(3) All rules made under this Act shall be laid for nottllfg)’

~ thanfourteen days before the State Legislature as S?On'ﬂss the
- are made ‘and shall be subject to such modifications &

S '-Igéf_g"iéla;ture may make in them.
S PSUP—A. P 145 Genl: (Leg)—1958. 2,916
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